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O R D E R 
(Virtual Mode) 

03.03.2021   Counsel for Appellant states that there has been delay of 

13 days in filing of the Appeal. The learned Counsel refers to I.A. No.193 of 

2021 which has been filed. Considering the submissions made by the learned 

Counsel, the delay is condoned. I.A. No.193 of 2021 stands disposed of.  

 Counsel for Appellant submits that the Respondent – Operational 

Creditor has been served regarding which proof has been filed with Affidavit 

filed vide Diary No.25614.  

None present for Respondent. If on next date also nobody appears for 

Respondent, we will pass further Orders.  

List the Appeal ‘for admission (after Notice) hearing’ on 12th April, 2021.  
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